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SPM & AVH a
Mr, Joy-for applicant, ,
Con s )
Mr.TA Rajan-for respondents. (Orger ve)

The learned counsel for th,e applicant appeared
before us and stated that in view of what has been
stated in the Counter AZfidavit, the applicant does
not wWigh to ,presé this application any more. Accofd-
ingly, the 0.A ;

S closed as not pressed.,

- (A.V,Haridasan) (S.P.Mukerji)
Judicial Member Vice Chajirman

29th May, 1991.



